
ACT NO. IV 03 1917ad 

(Received the adseltt of  the Governor Generat om the 28 th  
[ Pebruary, 1917.) 
i 
\, An Act to authorise the suspension of certain 

sentences passed by Courts-martial under 
the Indian Army Act, 1911, and for other 
purposew. 

HEREAS it is expedient to authorise the suspen- W sion of sentences of imprisonment or trans- 
portation passed during the present war on persons 

VIII of 1911. subject to the Indian Army Act, 1911, and to make 
provision for other matters connected therewith; It 

\ is hereby enacted as follows :- 
I 1, (1) This Act may be called the Indian Army Short title, 
\ [Su'spension of Sentences) Act, 1917, and shall be conetruction and duration. 

constrqed as one with the principal Act, 

(2) It shall remain in force during the continu- 
ance of the present war, and for a period of six 
months thereafter. 

2, In  this Act, unless there is anything repugnant Dehitfona. 
i n  the subject or context,- I* 

\ 
(1) (' committed " includes committal to prison 

I and confinement in military custody, and 
(' imprisonment " includes such confine- 

4 ment ; 
(i?j iccompetent military authority" means a - 

" 
superior- -military authority, or.any gene- ' -' .-- 

i ral or other, officer not below- lhc- rank , 
:of field officer .duly authorised-, hy. .:a 1 sugerior military authority ; 

(3) " priniiial I. 1 
. ti 

- . . . _ .__- . - -. - ...- .- 



4;6 TnGati A?*wy- ~S~spkmdori of. [ag& zp: 
Se&&wes), 

(3) " principal Act " means the Indian Army VlJI of 19lk 
Act, 1911 ; 

(4) " sentence '' means \a sentence of transport- . 
ation or imprisonment, whether originally 
passed on a person sub ject to Che principal 
Act, or passed by way of reduction or 
commutation ; and " sentenced " has the '' 

corresponding meaning ; 
(6) " superior military authority " means any of 

the following, namely :-the Oommander- 
inkchief in  India or the Officer Command. 
ing the Army, Army Corps, Division or 

?a< 
independent Brigade in which the .off en- 
der, at the time of his conviction, was 
serving, and includes the Officer Com- 
manding-in-Chief of any force employed 
on active service, or any General Officer 
Oommanding an  army comprised in that 
f orce. 

Saspenaion of 3, (I) Where a perso3i subject to the principal 
sentences. Act is sentenced, the confirming officer when confirm- 

ing the sentence, or, in the case of B sentence which 
does not require confirmation, the oBcer holding the 
trial or the President of the Court-martial when - 
passing sentence mby , notwithstanding anyt4ing in 
the principal Act, direct that such person be not 

, Committed or dismissed from the service (if liable to 
such dismissal) until the orders of a superior military 
authority have been obtained. 

(2) A superior military authority may, in  tho 
oase 'of any such offender go aentpnced,-- 

(a) direct 'that suoh off end& sh.all not be com- 
mitted until his orders have been ob- 
tained ; 

e (b) suspend the sentence whether or not the 
offender has already been committed. 

- (3) Where a sentence is suspended under this Act 
0 

Before the .oEender has been committed, he shall be 
r@e+sed if in c~lsbdy, and, notwithstanding anything 

in 

I 



i n  the principal Act, the sentence shall not begin to 
run until the offende~ is committed under that 
sentence. = 

(4) Where a sentencsis suspended under this Act 
after the offender has been committed; he shall be 
discharged, and the ourrency of the sentence sus- 
pended until he is again committed under the same 
aentence. 

(6) Aa offender, whose sentence has been sus- 
pended under this Act, whether or not the sentenoe 
is subsequently remitted, may be required to sewe in  
a corps or department other than that in which he 
was serving when sentenced. 

(6) Where a sentence has been suspended under 
this Aot, the case may at any time, and shall a t  
intervals of not more than three months, be recon- 
sidered by a competent military authority, and if, on 
any such re-consideration, it appears to the competent 
military authority that the conduct of the offender 
since his conviction has been such as to justify a 
remission of the sentence, he t&aU remit it. 

(7) A superior militmy authority may, a t  any 
time whilst a sentence is suspended under this Act, 
order that the offender be cornmitted, and thereupon 
the sentence shall cease to be suspended, and the 
prisoner, if liable to be dismissad from the service 
under section 16 of the principal Act, shall be forth- 
with* dismissed from the service. 

(8) Where an  offender whilst a sentence on him 
is so suspended is sentenced for any other offence, 
then, if that sentence is also suspended under this 
Act, the authority ordering the suspension may 
direct that the two sentences shall run either con- 
currently or consecutively, provided that the aggregate 
term of imprisonment to be served under two or 
more sentences shall not exceed fourteen consecutive 
years ; and where the sentence for such other offence 
is a sentence of transportation, then, whether or not 
that sentence is suspended, any previous sentence of 
imprisonment which has been suspended shall be 

avoided, 



avoided, in  so Tar as tlie period of such imprisonment 
does not exceed that of the transportation. 

(9) The powers conferred by ihis Act shall be in 
addition to, and not in derogation of, any powers au 
to the mitigation, remission or commutation of senten- 
~ e s  conferr~d by the principal Act, and a superior 
military authority shall, as regards subject 
to that Act, be an authority having power to miti- 
gate, remit or commute sentences under section 99 
of that Act. 


